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FINAL ORDER No. 50141/2022

RACHNA GUPTA

The learned Counsel for the appellant has mentioned that
the appellant has availed the benefit of Sabka Vishwas (Legacy
Dispute Resolution) Scheme, 2019. The Discharge Certificate has
issued under Section 127 of the Finance (No.2) Act, 2019 read
with Rule 9 of the Sabka Viswas (Legacy Dispute Resolution)

Scheme Rules, 2019 i.e. SVLDRS Form No.4 has already been
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granted to him. Copy thereof has been placed alongwith the

application in Form No. SVLDRS 1. The same has been perused.

2. Keeping in view the same as well as the Section 127 of
Finance Act read with rule 9 of the Scheme, the appeal is hereby

ordered to be dismissed as withdrawn.

[Dictated and pronounced in the open Court]

(SANJIV SRIVASTAVA)
MEMBER (TECHNICAL)

(RACHNA GUPTA)
MEMBER (JUDICIAL)
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